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Bllls and Reports of Select Commxttees on B:lls
HGUSE OF THE PEOPLE A
The 1ollow1ng Bllls were 1ntroduced in the House of the People on 16th
June, 1952:— . 1 _ , .
' ' - BILL No 49 oF 1952 ‘
A lel further to amend the Indian_ Ports Act 1908

o

BL it enacted by Parhament as follows —

¢re o
‘1. Short title.—This- Act may be called the Indian Ports (Amtandment) '
, Act 1952. , -

"o, Amendment of section 14 Act XV of 1908. --—In sectlon 14 of the

. Indian ]:’orts Act 1908 (heremafter referred to as the prmelpal Act),—

_ L (a) in sub-section (2) for the»words ‘six months the Words “‘one
month” shall be . substltuted and - - : .

(b) after sub- seetlon (3) the stllOWlng sub- -section ' shall be
inserted, namely:— : :

‘ “(4) Where the sale proceeds of the property are not sufficient

to meet’ the expenses and-further sum aforesaid; the owner of .

the vessel at the time the vessel was wrécked, stranded or sunk
.. shall be liable to pay.the deficiency to the conservator on_demand,

. - s

and if the deficiency be not paid within one month of such demand . -

~ the conservator may recover the deficiency from such owner in

the manner laid down in sub-section (2) of section 57 for, recovery

" of expenses and-damagés or in any other manner accordmg as the
: deﬁclency does not or does exceed one thousand rupees.

3. Amendment of section’ 31, Act XV of 1908.—In sub-section (1) of
section 31 of the prineipal Act, for the words ‘‘and_ no vessel of any mea-
surement less than two hundred tons and exceedlng one hundred tons’
the words ““and no mechanically propelled vessel of any measurement less
"than two hundred tons and no other vessel of any measurement less than
two hundred tons and exceedlng one hundred: tons” shall be substltuted R
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- Sums ‘not ‘exceeding - - o ’
. No. . ’ o . ) L
of Services and purposes Voted Charged . T
Vote o by Parlia- on the Total -~ .27
. - “ment ~ | Consoli- S
dated i B
Rs. Res. - © Rs. .
14 Approprmtxon to Revenue Reserve 11,47,07,000 .. 11,47,07,000 .
R Fund. | . ) . - » QV
14A | Withdrawal from Revenue Resérve
Fund. o v o
15 | Construction of New Lines . .| - 48,907,000 .. © . 48,97,000:
.- 16 | Open Line Works—-Additions . 13,37,94,000 .. 13,37,94,000
17 | Open Line Works—Replacements | 50,95,50,000 e 50,95,50,000-
18 | Open Line Works—Developinent |  10,71,20,000 | ... 10,71,29,000
Fund. ) X . ' RS
19 'Cap;tal Outlay on ' Vizagapata.m 18,05,000 . b 18,058,000
Port. : o) 4 R N
20 | Dividend payable to General Re- 34,00,16,000 .. . '534,00,16,000 S
 venues. o IR ST D
o Torar . . |3,606037,000 | .. |360,60,37, 000 "

L .
T e

+ BTATEMENT OF OBJECTS AND REASONS .

This Bill is introduced in pursuance of article 114(1) of the’ Constltutlon -
of India t6 provide for the appropriation out of the Consolidated’ Fund of .
the moneys required to meet the grants made by Parliament in respect of -
the estimated expenditure of the. Central (Jovernment on Raxlways for the <

tﬂlcxl]Clal year 1952 53.

NEwW Dprmr; - o e
The 9th June, 1952 ' c - o

LAL BAHADUR.

The folIowmg Bills were mtroduced in the House of the People on 18th )

'June, 1952:—

A Bill further to amend the Constttutwn of Indm
BE it enacted by Parliament as follows :—

-

Buw No. sdor 1052 AL

1. Short title—This Act may be calld the Constitution - '(seczm& |

Amendment) Act, 1952.
2. Amendment of article 81.—In sub-clause (b) of clause’ (1) of. artlcle

81 of the Constitution, for the figures “750,000” the figures ‘850,000

and for.the figures ‘'500,000" the figures ““650,000”" shall be substltuted

STATEMENT OF OBJECTS AND REASONS .

Armcle 81(1)(a) prescnbes an absolute limit of 500 elected members in

the House of the People. Artiele 81(1)(b) provides that the States shalk
be divided, grouped or formed into temtonal constltuencles and the number

.
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of menibers to be allotted 6 each such constituency shall be so determined
a3 fo ensure that there shall be'not:less than one member for every. 750,000

of the population and -not more than .one member for every 500, OOO of the
populatlon

The present dehmltatlon of Pghamentary and Assembly constntuencxes

. is based on the estimates of population which have been given legal validity

by an order of the President under article 387 of the Constitution. Article

\g.ll (8) of the Constitution, however, requires that upon the completion of

ch census, the representation of.theséveral territorial constituencies in

, fthe House of the People and-the Leglslatlve -Assemblies of each State shall -

:be re-adjusted-by. such authority, in such manner and with effect from such

date as Parliament may by law determine. * A Bill providing for the matters
referred to in that article is being introduced in Parliament. Provision
-has been made in that Bill for the setting up of a Delimitation Commission

- for the purpose of effecting re-adjustment of the representation in the )
House of the People and in the State Legislative Assemblies. on. the basis

of the population as ascertained at the census of 1951.. '

" There is a consulerable difference between the popula.txon of the
“several States as estimated in the President’s order and in the population
" as ascertained at the census of 1951. At present, seats have been allotted
~-in the House of the People to Part A and Part-B.States-on the basis of
"one member for every 7-2 lakhs of the estimated population giving a total
of 470 members to these States. The census figures are hlgher in all
“cases, and in view of the overall limit ‘of 500 members prescnbed in article
81(1)(a), 'it" is not possible to- increase appreciably -the - total number of
seats allotted to these States. It is accordingly necessary to reduce the -
. representation from one member for every 7-2 lakhs of populatlon to one
. member for every 75 lakhs of populatlon o8.per 1951 -census. = As pointed
. out above, this ﬁgure 7:5 lakhs is the maximum permissible under article
" 81(1)(b)- as it now stands; bub even. so, if the average population of a
Parliamentary constituency in any.State is to be 750,000, it is-obvious that
the populatlon of a certain number of constituencies will exceed that
figure. It is necessary, therefore, that article 81 (1).(b) should be amended
+ relaxing the limits prescribed.in that article so as to avoid a constitutional
* irregulsrity in delimiting the constituencies for the purpose of re-adjust-
ment of representation in the House of the People as required under article
"81(8) of the Constitution.. This Bill accordingly seeks to amend article
81-(1) (k) of the Constitution so as to replace the ﬁgures mentloned in that
f?mlcle by the ﬁgures 850 000 and 650 000 respectwely e
» A G C BISWAS
NEW DELHI ) T - C - .
The 19th May, 1952 oo L el

BILL* No 53 or 1952

“ A Bill to promde for ‘the read;ustment of the representa,tzon ‘of territorial
' constituencies in the House of the People and in the State Legislative
Assemblies and for ‘matters connected therewzth ’
BE it enacted by Parliament as follows:—

: 1. Short’ title. —Thxs Acb may be called the Dehmltatlon Comm1ss1on
Act 1952, - o~ .

. . *The President has, in pursuance of clause (3) of artlcle 117 of . the -Constitution
of Indm., recommended to the House of the People the’ consxderatmn of the Bill. )
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